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Title: Regarding business of the House and referring to Rule 356.

SHRI DEEPENDER SINGH HOODA: The point that I am referring to is Rule 356.

HON. SPEAKER: No.

SHRI DEEPENDER SINGH HOODA : Rule 356 says

"The Speaker, after having called the attention of the House to the conduct of a member who persists in irrelevance or in tedious
repetitiona€!"

Madam, this has been repeated not once, twice, thrice, four times but five times. The same day when Rahul jiraised this matter, the Minister
responded. Then, Kirit Somaiya ji was allowed to raise this matter; the Minister responded. Again, Rajnath Singh ji had given a promise. This is the
fifth time the Government is responding. Is this not repetition? We say once; they say five times. You are allowing their arguments. This is not
natural justice. This is not democracy. Our voice cannot be muzzled; our voice has to be heard. You cannot allow repetition. As per the statute, you
cannot allow repetition. As per Rule 356, you cannot allow repetition. That is why the Rules are there. You cannot allow the Government to voice
their opinion five times in the hope that that will shut our voice. ...(Interruptions)

She is also wrong on facts. Madam, you allow a discussion. We will bring out our facts. They cancelled the food park. Now they are resorting to
arguments; five times they made their arguments. This is not acceptable. ...(Interruptions)

Our humble submission to you, Madam, it is you, it is your Chair who has allowed her to make this argument fifth time. It is your Chair who has

allowed them to make this argument fifth time. That is our contention.It is not a personal aspersion on you ..D) That is our
contention....(Interruptions)
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HON. SPEAKER: Now, we will have to see the records.
...(Interruptions)
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HON. SPEAKER: Please go through the records.
...(Interruptions)
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HON. SPEAKER: Please do not do that.
...(Interruptions)
Frotofter arearet & bt ek amer ordf gf &
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HON. SPEAKER: Now, Shri M. Raja Mohan Reddy.
...(Interruptions)

HON. SPEAKER: Are you challenging me? First you go through the records and then come to me. I am sorry.
...(Interruptions)

HON. SPEAKER: First you go through the records and then come to me.
...(Interruptions)

HON. SPEAKER: This is not fair. Please sit down.
...(Interruptions)

SHRI M. VENKAIAH NAIDU: Madam, this is not the Speaker's personal issue. It is the issue of the House. If my friend Shri Deepender Hooda has
quoted Rule 356 then, he must remember that everyday....(Interruptions) 1 am appealing to the Chair Why do you bother? Please sit
down....(Interruptions) 1 am speaking with the permission of the Chair. Nobody should challenge the hon. Speaker. Nobody can enter into an
argument....(Interruptions) Please expunge what he has said....( Interruptions) He has questioned the hon. Speaker....(Interruptions)

HON. SPEAKER: Deependerji, now, what do you want to say? Please, go on.
...(Interruptions)

SHRI DEEPENDER SINGH HOODA: Madam, three times, she has spoken on the same subject and twice Dr Kirit Somaiyaji has
spoken....(Interruptions) In total, we have had five interventions on the subject from the Treasury Benches. ...( Interruptions) All the Ministers are
allowed to make two statements on a subject. Give me one example....(Interruptions)

HON. SPEAKER: It is not the issue. You are also saying something everyday. Five times or ten times it happens. Please sit down.
...(Interruptions)

HON. SPEAKER: Now, Shri M. Raja Mohan Reddy.
...(Interruptions)

SHRI M. VENKAIAH NAIDU: Madam, it is not accepted at all. It is not the personal question of the hon. Speaker. It is the question of the House. No
Member can question the hon. Speaker. ...( Inferruptions) No Member can challenge the hon. Speaker as per the rules and he is quoting the
rules....(Interruptions) Then, we have to think about it....(Interruptions)

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI ANANTHKUMAR): Madam, whatever Mr. Hooda said should be expunged.
HON. SPEAKER: We will see to it. Now, what to do?

...(Interruptions)
HON. SPEAKER: The House stands adjourned to meet again tomorrow at 12 p.m.

11.50 hrs



The Lok Sabha then adjourned till
Twelve of the Clock.

12,02 hrs
The Lok Sabha reassembled at Two Minutes past Twelve of the Clock.

(Hon. Speaker in the Chair)
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